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S0, the erplus of revenue over ex-
penditnwe is mainly to meet, over a
period, the loans advanced by Govern-
nment

For these reasons, I would not he
able to accept the amendment which
hag been moved by the hon. Mem-
ment.

MR. DEPUTY-SPEAKER - I <hall
niow put the amerndment, moved by
Shri Erasmo de Sequeira, to the vote
of the House.

Amendment No 2 was put and nega-

tived

MR DEPUTY-SPEAKER: The
question 15 °

“T\iat Clauses 5 to 9 and Clause
1 stand part of the Bul”

The motion was udopted
Clauses 5 to 9 gud Clause 1
arlded to the Bill

ENACTING FORMULA
Amendment made

Page 1. line 1. -

for “Twenty-sixth" substitute—

“Twenty-seventh” (1),
(Shri H M. Trivedi)

MR DEPUTY-SPEAKER: The
question 1s:

“That the Enacting Formula, as
amended, stand part of the Bill.”

The motion 1was adopted

The Enacting Formula, as amended,
was added to the Bill

MR DEPUTY-SPEAKER: The
question is:
‘“That the Title stand part of the
Bin"
The motion was adopted
The Title was added to the Bill
SHRI H M. TRIVEDI: 1 beg to
move:
‘“That the Bill, as amended, be

Warehousing (Amdt.) Bil,

MR. DEPUTY-SPEAKER: The
question is:

“That the Bil, as amended, be
passed”.

The motion was adopted

1420 hrs,

WAREHOUSING CORPORATION
(AMENDMENT) BILL

MR. DEPUTY-SPEAKER: We take
up the next Bill further to amend
the Warehousing corporation Act,
1962

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICULTURE
AND IRRIGATION (SHRI ANNA-
SAHEB P SHINDE), I beg to move:*

“That the Bill further to amend
the Warehousing Corporationg Act,
1962 Le taken into consideration”.

Section 4(1) of the Warehousing
Cmporations Act provides that the
authnrised share capital of the Cen-
tral Warehousing Corporation would
be Rs 20 crores The entire autho-
rised capital has been notiRed, issued
and fully subscribed Ag the Corpo-
rution is required to create additional
warehousing capacity during the 5th
Plan and as it 158 not possible for
Government and other agencies to
participate in the equity capital of
Central Warehousing  Corporation,
powers are being taken to enable the
Central Government to increase the
shure capital to such extent ag may
be necessary

Section 19(1) of the Act provides
that the authorised share capital of a
State Warehousing Corporation
would be such sum not exceeding
Rs. 2 crores. The share capital of
some of the State Warehousing Cor-
porations has been fully subscribed

*Moved with the recommendation
of the Presiient.
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The Central Warehousing Corporation
has to participate in the equity
capital of State Corporations to the
extent of 50 per cent. Additional
capacity during the 5th Plan is also
envisaged to be created by the State
Warehousing Corporations. To enable
increagse in the share capital
of State Warehousing Corporations,
Sectiong 18(1) of the Act |is
being amended to provide that in
respect of any State Warehousing
Corporation, the Central Govern-
ment may, after consultation with the
State Government concerned, increase
the maximum limit of the capital to
such an extent ag the Central Gov-
ernment may determine.

Section 16 of the Act at present
provides for maintenance of two
funds, namely the Central Ware-
housing Fund and the General
fund. There 1s no provision In
the Act for meeting expenseg In-
curred in relation to training of
personnel or publicity and propa-
ganda for the purpose of pro-
moting warehousing and storage of
agricultural produce and notified
commodities as alsp for meeting ex-
penses including salaries, allowances
and other remuneration of the officers
and other employees incurred in re-
lation to the administration of the
warehousing fund. Thig has been a
lHability on the General fund of the
Corporation upon which the working
results are based. Section 16(2) of
the Act is therefore being amended so
that the expenses jncurred on this
account are debitable to the Central
Warehousing Fund

Section 27(2) provides that a
warehousing corporation can borrow
money from Reserve Bank or the
State Bank only. Considering the
limitation on the budgetary provisions
for financing the warehousing prog-
ramme and having regard to the
need for the Corporation seeking
financeg from  non-budgetary re-
sources thiz section is being amended
to enable the Corporation to borrow
money also from nationalised banks
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or from finsnclal institutiony as may
be approved by the Central Govern~

ment.

Bection 28 of the Act provides that
all moneys belonging to a ware-
housing corporation will be deposited
only in the Reserve Bank or State
Bank or in any scheduled bank or
cooperative bank, With the na-
tionalization of the major commercial
banks in India thig section is being
amended to allow the Warehousing
Corporation to deposit their moneys
in nationalised banks also.

A new section 31A iy being insert-
ed to provide that a warehousing
corporation shall furnish to the
appropriate Governments such re-
turns, statistics, accounts and other
information with respect to its
property or activities as may be re-
qured by that Government. This is
in pursuance ©Of Government's
decision on the ARC's recommenda-
tions

Section 41(3) provides that a rule
made by Government s to be laid in
Parhament for a period of 30 days
while it is in session. The rule laying
formula in this section 1s being
amended in accordance with the form
that was decided upon by the Com-
mitlee on Subordinate Legislation

This is the sum and substance of
the Bill which hags been placed
before this august House for con-
sideration. I hope, all sections of the
House will support it.

MR, DEPUTY-SPEAKER: Motion
moved:

‘“That the Bill further to amend
the warehousing corporationg Act,
1962 be taken into consideration.”

SHRI KRISHNA CHANDRA
HALDER (Ausgram): I would like to
support the Bill but I, want to make
the following observations.

The Wearehousing Corporation

during the lest ten yea have
claimed to offer atorage to
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both private and public sector under-
takings for agricultural products.
But, s0 far the capacity available
with the Central Warehousing Cor-
poration was about 10 lakh tonnes
while the State Warehousing Corpo-
rations have got facilities to store an
equivalent capacity. During the Fifth
Five Year Plan, it is expected to
reach 4 million tonnes for both State
and Central Warehousing Corpora-
tions. Part of the storage facility
available with the Central Ware-
housing  Corporation is  through
hired godowns from private indi-
viduals. During the Fourth Five
Year Plan nearly 40 per cent of the
capacity of the Warehousing Corpora-
tion was through hired ware-houses.
In view of the total requirements of
the warehousing facalities,  the
availability of the storage facility
with the warehousing authorities is
just insignificant

What ig however, woree is that des-
pite the provision of Rs 65 crores
during the Fifth Plan, the progress
made by the Corporation is far from
satisfactory. In many places, the
storage {acilities are available at far
away places than the placeg of actual
agricultural production. At times,
facilities are not utilised fully while
sometimes the facilities are mnot
available. One wonders whether
the requirements of siteg have been
properly surveyed while going into
these aspects.

Then, Sir, though the Warehousing
Corporation has taken guarantee of
the safety of the goods, there are
tases of pilferage and thefts at
different times Culprits go un-
puniched. So, it is necessary to have
a proper check-up of thig pilferage so
that public money is not wasted. It
is alsg necessary to investigate
whether while hiring godowns from
private  individuals, any  undue
favour was shown by the officials of
the Centrsl Warehousing Corporation.

The Government appointed the
Gadgil Commission to go into the
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aspect of warehousing facilities, The
recommendations of the commission
show that this Warehousing Corpora-
tion should act as a storing agency
where the farmer could keep his
produwts. However, in practice, the
facilities are available not for poor
farmers but for rich farmers and
landlords. The manner in which the
storage facilities have been develop-
ed by the <Central Warehousing
Corporation ig not different from that
of the Food Corporation of India, since
both are wunder the same Ministry.
The storage losses are piling up and
the blame is normally put on in-
sects, rats and other rodents but it is
not always so. Things are often
Iifted through underhood manner
and the Warehousing Corporation has
not been able to devise ways of check-
ing these pilferages. Since the
Central Warehousing Corporation
subscribed 50 per cent of the share
capita of the State Warehousing
Corporations, it is necessary to have
a proper check-up on the working of
the State Warehousing Corporations.

The Ninth Report of the Commit-
tee on Public TUndertakings on the
Central Warehousing  Corporation
has mnoted the Inefficdlency and
uneconomic set up of the Statc
Warehousing Corporations and also
noted that the progresg with regard
to their improvement is far from
satisfactory with the resuit that part
of the money goes down the drains.

Therefore, 1 strongly feel that
before expansion of the existing
storage facilities it is necesseary to
take strong measures so that misuse
of Warehousing Corporation is stop-
ped. It is also necessary to make
the Warehouse oriented towards poor
peasants and they should be given
proper storage facilities. Otherwise
big landlordg and rurai rich will be
able to take advantage of the storing
facilities and add to their profi-
tability. This would compel the poor
peasants to have distreas sales
because their capacity to sustain for
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a long time ig limited. If adequate
provision 15 made to help the poor
farmers by giving them loans at
nominal rate of interest on a wide

scale against theiwr stocks in the
‘Ware~houses 1t will help them in
facing the difficulties 1n marketing
the produces However, the ma-
chinery of the government at present
is not oriented towards that direction
No expansion programme will be
successful unlesg the existing mal-
practices are stopped by the Govern-
ment.
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‘As on 1-1-1975 the Corpopation
had a total capacity of 1519 lakh
tonnes of which 1177 lakh tonnes
wag owned by it and the remain-
g 342 lakh tonnes being hired

capacity.”
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A single officer hag not been
purushed by the Centrai Ware-
housing Authonty
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A man was prosecuted He wad
acquitted. How much was paid?

FOT 12 o9 TIT 5T WA § |

There wag a claim of Rs 11.82
Jakhs,
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€ fr wrer g7 oW A S T oy
wrd
You shoulg not keep the mimimum
-age at the present level to the men
by depriving the younger persong with
initiative and drive n entering the
services of the Corporation.
FITETITAN FTICNA & WA O
@ wigar a1 fr ww aed FEA W
g3 yefeg o1T g FTvEIT WY
Nifog 7 &s w5 Ffaz

SHRI D. X, PANDA- Mr Deputy-
‘Speaker, 8ir, this particular Bill s,
-of course, welcome because we need
proper storage of foodgrains. It is

Warshousing Corpme. MARCH, ¢, 1990 '

(Amds) Bill 230

necesgary that there should be an
additional capacity for the wure-
houses,

SHRI SOMNATH CHATTERJEE
(Burdwan): The hon. Minister is
not listening to the speech at all, He
does not know what is happening
here You sghould stop speaking.

SHRI D K PANDA : I say the pur-
pose iz very laudable., But, I want
to point out certain facts, In the very
system since 1952 when this Act was
enacted, 1t was not thought of that
there was going to be procurement of
toodgraing etc, etc. Even during
1971-72, when there wag wheat take-
over, at that time too, there wag dearth
of warehouses for the proper storage
and I can say for the State of Omssa
that there were very few warehouses
and, therefore, whatever be the pro-
curement of foodgrains, they were
all kept there. The millers, bhlack-
marketeers ang the wholesale denlers
used to rent out their own godowns
by charging a high rent Ir the losses
as a result are calculated 1t would
run {o crores ang crores of i1upees
Who 15 responsible for this huge loss?
There is defective planming 1 gsay
that when you are going to take cert-
ain steps for increasing the procure-
ment or when you are going to take
over thie wholesale trade in food-
grains, unless there is absolutely pro-
per planming, we would continue to
lose croreg and crores of rupeeg which
would only go to the pockets of these
black marketeers ang emugglers and
those mullers Thig Bill has been
brought forward to create ap addi-
tional capacity of storage I welcome
it But, the fact 1s how far we can
protect thege warehouses and secunity
arrangements can be made

I need not draw the gttention of the
hon Minister to the debate that has
taken place in the Rajya Sabha in the
form of calling attention and other
debates, Thig shows that there 55 &
lot of pilferage, corruption ang smug-
gling of grains that is taking place.
Whenever a check i made, you will
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fing thet there would be not stock
at all. Even in the godowns of these
millers entrusted with the storing of
these things, it would be found that
there would be no stock at all. Even
though the FCI is a public sector
undertaking which hag some ware-
houses, there also we find that there
is absolutely no stock at a time when
the country is facing the difficulty of
shortage of foodgrains. Therefore I
say that proper sccurity arrangement
must be made,

As for the wholeszale trade takeover
or procurement of foodgraing or what-
ever good policy the Government
may adopt, there are forces inside the
F.C1 who are out to sabotage the
whole thing: they even go to the ex-
ent of torpedoing the wholesale trade
takeover on many occasions. They
are also being detected; it ig the hig-
hest officials—the bureaucrats—who
try to sabotage the whole thing. Dur-
ing the emergency. 1t is necessary that
the whole F CI, should be democra-
tised ang there should be a determin-
ed effory made to democratise the en-
tire institution. Workers' participa-
tion, gpecially, of the employees,
should be ensured. That hag to be
enforced rmmediately,

Sir, lastly 1 woulg like to say a
few words about verification of stocks
in the warehouses, At present there
gre no adequale arrangements for
dheck up of stocks once they are stor-
ed in the warehouses. The rules pro-
vide gending the inspectors to check
up the godowns once in a year. That
is not the way. There should be sur-
prise checks and visitg and the period
should not be one year. The rule
shoulg be changed to provide that
therg would be effective checks now
and then and there will not be any
such limit. Further, if something
wrong is brought to the notice then
immediately there shoulg be a check
up, The big officers and top-most
bureaucraty who are indulging in
ssbotaging the entire programme of
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procurement should be driven out of
the service. Unlesg these things are
done creation of additional capactity
will not solve the problem,
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SHRI ERASMO DE SEQUEIRA
(MARMAGOA) : Mr.  Deputy-spea-
ker, when the Warehousing Corpora-
tion was conceived, it was the an-
nounced intention of Government that
thig Corporation would serve to build
facilities, not merely for the storage
of government foodgrains, but also
very much to ensure that the kisan
and the farmer would have 5 place
close to where he works where he
could go ang deposit his foodgrains,
and get an advance against them, It
is very clear from the figures of the
Warahousing Corporation that this
one essential objective of the Corpor-
atiop has been completely forgotten
by this Government. It is not that
We ‘are surprised, Sir, because in
every single case Government pre-
aches one thing, and practises some-
thing quite different,

If you look at tihe Report of the
Warehousing Corporation you will see
that in spite of the large gap that
exists between the storage that it has
beep able to builg up, and the requi-
rements of a buffer in thig country in
foodgrains, the Corporation aideq and
abetteq by this irresponsible Govern-
ment. is already going into more pro-
fitable channels, If you look at the
Report, you will see under the head-
ing ‘Sales Promotion’ —if you please :

“With a view to divercify the
custom, vour Corporation had ap-
proached the Centra] Governmment
for notification of additiona; com-
modities for storage in Ware-
houses.....”

And Government, aiding ang abetting
thig irresponsible change of opera-
tion, has notified 56 new commodities.
Just now, Shri Daga put forward be-
fore the House the economic func-
tioning of the Corporation itself, of
very large investment and a very
small return,

In addition to that, look at what the
Government sayg to the country and
what it doeg in practice, To the
country it says: we are now work-
ing to build up 5 buffer stock., For
1975-76 the 'money that is allotteg by
the P!anning Commission is, accord-
2617 LS—9
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ing tc the Corporation, sufficient only
for buildin, »n additional 40,000 ton-
nes. How can you expect anybody
to believe what you are saying, and
theres appears to be a method in this
madness, and that ig what makes it
WOTrs2,

I see here that as a result of the
Planning Commission allotting in-
sufficient funds, the Warehousing Cor-
poration fag gone aheag and “is con-
sidering entering into iongterm ar-
rangements with private parties at
certain cenires who '‘may be interest-
ed in constructing storage godowns
according to prescribed specifications
and leasing them out to the Corpora-
tion,” What happeng in thoge contr-
acts and what great sources of cor-
ruption they are, we al] know, Let
me leave it at that,

If vou look at the figures you will
see that even today against a cap-
acity of 11.7 million bags of owned
storage, the corporation hag 3,6 million
of hired storage. If the corporation
ig unable to builg sufficient storage,
why should the government allow it
to go in for hired storage? Why
daould the Government not, instead
build up a system of controlled pri-
vate storage where the government
will license private parties to have
storages according to government spe-
cifications, where both entry ang exit
would be controlled by the Govern-
ment, We all know that the private
sector today, at this stage in India
history, is in a position to manage
those storages, at far smaller costs than
government. Once the storageg are
licenseq  built according to spe-
cificationg and entrv and exit are con-
trolled. there is no reason why buffer
cannot bhe built. .

SHR;1 ANNASAHEB P. SHINDE:
Are there no malpractices in the pri-
vate sector ?

SHRT ERASMO DE SEQUEIRA :
The hon. Mpnister talks of 'malpr-
actices in the  private sector.
There are malpracticeg in the private
sector, But are there none in the
Warehousing Corporation? This is

neither here nor there. The point is:
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are we serious about getting storage
expanded much faster than we are
able to do now or not. The Minister
today is faced with a marketable sur-
plus of kharif, about 25 million tonnes,
Prices are falling to ihe levels where
grain today is selling in the market
at prices lower than thos= rscomm-
cxlad by tha Agricuitural prizes com-
Tuiiso., dAle W2 buying them? If
we buy them where will we keep them
Let us not merzly talk of malpracti-
ces; they will continue in this sector
or that szctor, The real point is:
we need additional storage and this
Government hag proveq to be a com-
plete failure at building it. Let them
not gtay with 5 monopoly of it which
they cannot work. Let them expand
it let storage expand and let them
control it. For example cold stor-
ages are licensed today; they are work-
ing according to their conditions, they
are built according to their specifica-
tions, Let them do the same *»ing
for storage,

Unless this government really gets
down to organising warehousing within
a reasonable radius of the centres of
production, our agriculturaj comrmodity
prices are going to be subjected to
tremendous amount of fluctuation
and unless this government can build
within a short time really sufficient
buffer, our planning is going to be
upset every time the cycle of the
monsoon changes. For far too long
now we have lived in g country
where if rains fall we eat and if they
don’t we starve. It is now time we
looked at this warehousing problem
because it is only when we have
sufficient warehousing capacity and
enough bufler that we can make pro-
gress always in a forward direction.

15.00 hrs.
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SHRI ANNASAHEB P. SHINDE:
31, I am thankful to hon members
for the geueral support they  have
entended to this Buli, though some
hon members have made some criti-

ciem, i0 which I am not allergic it
it 15 bited on facte,

While I broadly agree with the ob-
worvatioms of my hon friend Shri
Aurdhn thut there i1s need for coordi-
natinn  between various storing
ageneies, to speak as if there is 2D
co-ordination at all at present is not
fully enrrect. For instance, with a
view to enhsure proper coordmﬁon
and planning betwcen these agencies
namely FCI Central Warehousing



e
-.:W;_dpmmi;ttee set up at the cen-
" .tral ‘level which has representatives

. ‘trova the Food Ministry the FCI, the

. .Central - Warehousing Corporation,
-the reilways, the Planving Commis-
_sion, the NCDC, etc, So, this agency
“is* @lready theve bringing about co-
ordination beiween various storing
-agencies. To a lay man it may appear
" that there is no need for o many
‘agencies.  But if one look, closely
at the storage problems of this coun-
-try, this doubt will disappear. Take,
for instance, cooperatives, The co-
operatives at the village level will

. have to store not only agricultural
commodities but also agricultural in-
puts. Some of them even run  fair-
Price shops, Their activities are a
Iittlg ditfgrent. The service coopera-
tives ‘also by and large sccording to
the present system of functioning
have a godown or storage facility and
they cap accept surpluses which the

. farmers want to store Wnt that does
not aome into conflict with the role
of FCI or Central warehousing Cor.
poration or State Warchousing Cor-
poration. First T wan? to distinguish
between the role of a  State Ware-
housing Corporation and the (Central

_ Warehousing Corporation.

As far as the Centra] Warehousing
Corporation is concerned, Sir, it de-
termines itz locations of storazeg from
the point of view of regions and the
~various locations, so that jf the move-
ment of foodgrains or any other
- eommodities is to be made, the loca-
tions are of all India importanie. As

far as the State Warebousing Corpo-
.~ rations are concerned. they take into

- econsideration the position of the
. State, the logistics the topography.

- ~.the means of transport availahle nnd

> the means of communications and
. . ‘therefore, they mainly concentrate gn
- Joeating their gtorage points at distriet

0\1' divisional hendauarters in thelr
States, - Therefore, while the Cen-
tril’ 'Warehousing Corporation neces-
. @ity Torebae ite stnving facilitine  at

Cogporation stc.’ there is a  central

" State corporstion:

faciliics -at- the pojnts 'of ' State im:
portance.” Theretore, thefe is w diff-
ereiice, As far as the Food Corpora-:.
tion .is evncerned, again it has a diff-
erent role, s compared to the State
corporation and the Cenliral corpord~-
tion, though some of the functions are
necessarily overlapping. For instance,
if storage facilities are available with
the Central corporation, the Food
Corporation would like to utilize it to’
the cxfeni possible, Now the Food
Corporation is essentially a procure-
ment avency and also an agency
whiel, after importing foodgrains or
internally procuring foodgrains, al-
loty them to stote Governments and
carries them from the surplus to
the Jeficit States, Nuw take the case
of Puniab for instance, Punjab is a
smal} part of our couniry; but It
throws up surh a massive marketable
surnjus as perhuaps very few parts in
t'e world with such smal' areas may
ire doing Qu~ presert railwav sys=
tem, for instance is not in a position
to eotry all the marketabls surplus,
which romes to the market in 4 or
f weeks For irsinonee,  take the
paddyv marketing season. In Puniab,
it hardly extends to 6 tn 8 weeks. In
regard to whea', it is 8 to 10 weexs.
And a''  ihi=  marketable surplus
cmounts *n o2 few million tonnes of
foud greins with  whose  movement
reithey the Raihways can ¢ope, nnr any
oth o treprport can, Neturally,  the
Vard Corporatiom wil' have 1o see
thatl =< gnon a3 the market  arrivals
tak- rlues. they undertake .procure-
muent arerstinne snd ensure thet they
are stored and that whatever quan-
tit paizihle fe tranghoried fo Acfieit
States. or other jmportaat locations.
Aanin the Fond Corporation has to
ceg 23 to which are the deficit Siates;
for imstance Kerala, Maharashtra and
Waont Bengal Then they try to locate
storages alao from that angle. Then
there sre our ports like Bombay Cal-
ritta ete. Sometimes we have to im-
port foodgraine So, the -storages of
the Food Corporation are - located.
either from the procurement angle, or’
the distribution angle and to serve the

State dm-
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requi:ements of the deficif States. The
Central Warehousing Corporation’s rele
js slightly different because it is ex-
pected not only to cater to storage of
foodgrains facilities. Foy instance
even in the objects for which the Cen-
tra] corporation came into being, we
have mentioned them as these viz.
running of warehouses for the storage
of agricultural, produce, seeds, manurez,
fertilizers, agricultural implements and
~otified commodities offered by indi-
viduals, cooperative societies ang other
.institutions., So, the Central corpora-
tion's role -ig different. Therefore «lIl
these organizations, I think, fit in
very wel] with the situation which we
have to face in our country, And all
these. organizations have a  role to
play. What is important, as Mr. Mir-
Jha had said, is effective coordina-
tion. Since he hag made the sugges-
tion and asked whether there is still
further scope for having effective
coordination, we will see to ~what
extent overlapping can be avoided.
ag also unnecessary expenditure, We
will go into it. His suggestion is valid.
It stands. ‘I think this should really be
a periodical affair. Even supposing
that these different organizations have
rent, assigned roles, this should
be a periodical exercise I can asgure
the hon. Member that it will- be the
_endeavour of my Ministry te--go into
these and -see- that. there is  effective
coordination between the roles of
the wvarious agencies-ags far as the re-
ceipt of ‘goods from the producers
ang others is concerned.

Then, Sir, about Mr, Erasmo de
Sequeira. Recently. he has of course
gone very critical. Sometimes he
makes some. wvery .strong . remargks
against the Government.. I do not
know; he must have some political
grievances. Thig is naot the . occasion
+to deal with political points; but he
has made some statements which are
not justified by facts.

For instance he says that the Gov-
ernment of India is not procuring

" s0 much market
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the foodgrains because the  storage
facitily in not there, As far as storage
facility is concerned, I can concede
one point, namely, that today the
storage facility is not adequate, In
fact we require much more storage
space. Fortunately, because of the
very good prospects of production—
we had a very good khariff produc-
tion and the rabi prospects are good
-—we need more storage space, We
are able to procure much more this
vear, compared to the past. This is a
good sign.

I have mentioned on the floor of
the House that for a -cquniry like
India the stocks of foodgrains  are
more important than gold reserves.
Thkerefore, whatever comes in the
market, we are prepared to purchase
at the procurement price, and we
will never allow the price o fall be-
low procurement price, if the quality
of the product is good., Sometimes.some
press reports appear which -give the
impression .as if the prices have fallen.
In UP it happened one or two months
ago that some spoiled wheat was
brought to the market, Since they ex.
pected a bumper harvest, they were
in @ hurry to unload it in‘the market.
Naturally, we can not purchase spoii-
ed wheat at the same price as the
procurement price, It can he purchased
only for Rs. 95 or 100 a quintal, Yet
all of a sudden we started getting
complaints that the- procurement
price has fallen down, While I can-
r_mot vouchsafe for every gingle point
in the country, because the country
is too big—if there is any point where
any attention is needed. we welcome
suggestions from the hon, Members—

‘by and large, our volicy’and'strateg:

is to help and support the farmers to

‘ensure that their goods will '
_ 1ar thelr goods will be | pro-
‘cured at the procutement , price. Our

effort is to see’that the .'prices ef
foodgrains do not ‘go below the pro-
curement price. L

A point was made by the  hon.
Me_r_.nber that the Government of
.Il}d]a is not purchasing enough. In
fact never before have we made
purchases as
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this year. Even the khariff procure-
ment iz spproachmg 6 million tonnes
and the rabi crop prospect 13 good.
Even our present storage is almost
® million tonnes. Both the
and State Warehousing Cor-
are trying to help each
coordinate their activities.
was made by Shri Daga
urn on the investment on
‘Warehousing Corpora-
is adeguate. I am one with
that more returns could possibly
earned on the investment But one

1

FEEE,
1

¥

, thig point that our or-
are not profit-making or-
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paid to the Government of India abou
Rs. 11 crores. I don't think this is
amall achievernent on a direct 1nvest.
ment of R 20-25 crores that had
paid back during the last few years,
After all, in the beginning, it was
very modest, because Dagan should
know that we haq made a very
modest beginning a few years earher.
In fact, as a new organisation, in the
first flve or six years, we were in-
curring losses Then from 1958 and
upto 1085, we were incurring losses.
Then the Central Warehousing Cor-
poration started earnung profit and
the total income recently for instance,
has been the largest income earned by
the Central Warehousing <Corpora-
tion. I am referring to the total in-
come, not the dividends and the re-
turns. The total income hag been Rs.
5:89 crores. I don't think thig is not &
good performance,

P o

On expenditure side, there has been
some criticism on whether the ad-
ministrative expenditure iz justified,
Somebody even referred to some ex-
penditure being incurred on
graphg and reports, etc I don't
those are very strong points In
some annual reports, we have to
present to Parliament and we would
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wheiher a gingle person has been
punished in this Corporation” Be-

(Amdt.) Bil 238

the Board reflects the nature of the
Central] Warehousing Corporation.

Another point that has been made
is that storuge losses are more. I
think, this is not a correct informa-
tion....

SHR]I DINEN BHATTACHARYYA
(Serampore): No pilferage?

SHRI ANNASAHEB P. SHINDE:
Here and there, there may be cases of
pilferage. 1f there are cases, natural-
Iy. the law will take its own course. 1
have already expressed the view that
such cases have to be dealt with a
strong hand,

As far as the losses are concerned,
in fact, there seems to be a wrong
impression in this country and out-
side as if in India there are no moudern
storage facilities, a lot of damage is
caused because of outmoded storage
facilities and a lot of foodgrains is lost.
I submit, for the information of the
hon. Members and the august House
that during the last decade, a lot of
improvement hag taken place in our
storage facilities. In fact, an important
role has been played by the Food Cor-
poration and the Central Warehousing
Corporation, We have built up now
sbsolutely modern storage facifities,
damp-proof and rodent-proof. There-
fore, our storage losses are less than 1
per cent. It compares favourably with
most of the advanced countries in the
world. So, I do not think that eriti-
cism is justified on that account,

One more point that hag been made
is that sometimes while taking ac-
commodation on hire favour is shown
to private parties, etc. Normally, the
normal procedures are followed. But
my Ministry will examine the position.
It will continue to review what should
be the normal procedure. The other
day, T was in Kerala. I met the Chief
Minister and the Food Minister,
Kerala being a deficit State, we are
anxious to store more foodgraing fn
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rage faciity was avallable with the
Food Corporation becmuse all thewr
godowns weje full, no gtorage facility
was available with the Central Ware-
housing Corporation or the State Ware-
housing Coipoiration because gll their
godowns were full We aie irymg to
find out eny private party offering
storage facility 1o us and we are pre-
pared to accept The Kerala Govern-
ment found ;i very difficult, even after
using the good offices of the Collector,
tc get storage faciity fiom private
party even This 15 the position to-
dey Thelefore there 1s no guestion of
favouring piivate parties as such

About inefheieney ete I can  only
say that 1t shouid be our constant en-
deavour to improve effictency 1 am
not preparcd to say that we are func-
tioning absolutely without any fault
that there 1s hundred per cent effl-
ciency After all, there are human be.
mngs and they are hikely to err some-
times But if somebody ei11y delibera-
tely, we have to deal with it with &
heavy and strong hand

Sir, I would not like to take more
Ume of the House I think, the hon
Members have appreciated as to why
1 have come to the House for amend-
ing the law The mawmn purpose of it
is that we want to expand the storage
faciities and, therefore we want to
augment the gshare capital Under the
original law, there 1z a statutory pro-
vision in the Section itself that the
authorised share capital of the Central
‘Warehousing Corporation wall  be
Rs 20 crores and the authorised share
capital of the State Warehousing Cor-
n&ation will be Rg 2 crorea That
mang, every time, if the share capital
18 to be increased, we shall be required
tp come before the House What we
afe doung 15 that we are taking powers,
ag and when required, if we have to
rgise the share capital, the Govern-
Jpent shall have the authonty te r

share capital That is the n:m
purpose ¢f the Bull
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‘Then, Iformerly, there were
nationalised banky when the law was
onginally enatted As tp where the
amount should be deposited or from
w here the loan should be raised, there
wag no referemce to nationalised banks
So the inclusion of the words “nation-
ahised banks” is only consequential

With th.se words, | commend the
Bill to the flouge and, 1 hope, all sides
of the House will suppory the Bill and
help me to get it thiough unanimously

M: DEPUTY-SPEAKER The ques-
tion 18

*1hat the Ball fuithe; to  amend
the Wa.chousang Corporalions. Act,
1862 L. taken ko consideration ™

The motion was adopted
MR DEPUTY SPEAKER We now

take up e < lausp-by -clapse considera-
tion of the Bil}

The question 18

*That (lauses 2 to 10 (lause 1
the Pnactfhg Formula and the Title
stand part of the Bill”

The motion wac adopted

Clause 2 to 10, Clauge i, the Enac-
ting Formule and the Title were ad-
ded to the Bill

SHRI ANNASAHBE P SHINDE I
beg to mover

“Thet thy "Bill bp pessed”

VR DEPUTY SPEAKER: The ques-
tion, ig*

“Thet ke BiNl be oatied”
The ‘Wotion’ wobe adapbec



